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SUPPLEMENTARY AFFIDAVIT OF DISTRICT MAGISTRATE-
HAMIRPUR IN COMPLIANCE OF ORDER DATED 28.11.2025

The Respondent No. 8 herein states as under:

MOST RESPECTFULLY SHOWETH:

I, Ghanshyam Meena aged about 35 years, S/o Shri Ramanand
Meena, presently posted as District Magistrate - District
Hamirpur, the deponent, do hereby solemnly state and affirm as

under:-

1, That I am the above-mentioned Respondent No. 8 and is
;\RY"\\
/vgsg.m%w‘\competent to file the present affidavit. That the

ﬁ‘r&q“;; o cnrcumstance of the instant case and is competent to swear

A
v‘z'»Depoﬁgnt is well conversant with the facts and the

thlS affidavit.
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2. That the contents of the present supplementary affidavit

have been drafted by my counsel on my instructions and the
contents of the same are true to my knowledge and nothing

material has been concealed therefrom.

3.That it is most respectfully submitted that in the

aforementioned Original Application pending adjudication
before this Hon’ble Tribunal, the deponent had filed aﬁ
Affidavit dated 29.01.2025 before the Hon’ble Tribunal. The
said affidavit forms part of the record of the Hon’ble Tribunal

and commences from page no. 423 thereof.

. That it is submitted that at page no. 429 of the said

affidavit, in paragraph no. 18, due to an inadvertent clerical
error, an incorrect date has been mentioned. Owing to the
said typographical error, the proper appreciation and
analysis of paragraph no. 18 has been rendered factually

inconsistent.

. That paragraph no. 18 appearing at page no. 429 of the

record of the Hon’ble Tribunal reads as under, and the same
is being clarified herein for the sake of accuracy and

pleteness.

'suant to Government Order No. 2/2016/234/45-

-~ i3

flo ~ 00

\é‘rt:drfment)—16-43(Environment)/16 dated 25.01.2016
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and Notifications No. 125 dated 15.01.2016 and No. 166
dated 20.01.2016 issued by the Ministry of Environment,
Forest and Climate Change Government of India, the office
of the deponent, vide Letter No. 337/Mining-MMC-30-
Pollution Control (2015-16) dated 10.02.2016,' constituted
the District Level Environment Impact Assessment Authority
(DEIAA) and the District Expert Appraisal Committee
(DEAC). A copy of the Letter dated 10.02.2016 is being

annexed as Annexure No. RA 1 to this affidavit.

7.That in furtherance thereof, in the meeting of the DEIAA
held on 23.11.2017, it was resolved that the District Survey
Report (DSR) be approved in the first instance and
thereafter placed in the public domain on the NIC portal oi’

the district for transparency and public access.

8. That subsequently, a joint survey of the mining areas was
conducted by the Forest Department, thé Revenue

}}/ Department, and the Mining Department. The concerned
areas were duly delineated on the revenue maps and a joint

inspection report was submitted accordingly.

___9.That on the basis of the said joint report, the revised areas
1 N

7

oportionate extractable quantities were placed before

/ @ - -
'370‘,.,’-{‘} ~ "the 'DERC in its meeting dated 14.02.2019 for consideration

\‘ :',y."é‘r"id’_heéessary modification in the District Survey Report

VAT




498

(DSR). Upon due deliberation, the DEAC recommended

revision in respect of nine (09) mining areas.

10. That pursuant to the recommendations of the DEAC,

the DEIAA approved the revised District Survey Report in

respect of the said nine (09) mining areas on 25.02.20109.

11. That it is further submitted that vide Office
Memorandum No. 1420/Mining-MMC-30-Miscellaneous
(2022-23) dated 06.01.2023, a Seven-Member Committee
was constituted to undertake site inspections of the
designated mining blocks and to determine the extractable
quantity of minor minerals, the earnest money, and the geo:
coordinates of the respective areas. The said Committee
conducted spot inspections and submitted its report
accordingly. A copy of the Office Memorandum dated

06.01.2023 is being annexed as Annexure No. RA 2 to this

affidavit.

12. That thereafter, vide Letter No. 1571/Mining-MMC-30-
Miscellaneous (2022-23) dated 25.01.2023, the proposals
were uploaded on the district NIC portal and placed in the
public domain for a period of 21 days, inviting objections

_‘;_‘j??ﬁ‘if%ﬁéuggestions from the general public.
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13. That subsequently, vide Letter No. 1577/Mining-MMC-
30-Miscellaneous (2022-23) dated 28.01.2023, the requisite
information in the prescribed Formats 1 to 7 was forwarded
to the Director, Directorate of Geology and Mining, Uttar
Pradesh, Lucknow, for necessary action. A copy of the Letter
dated 28.01.2023 is being annexed as Annexure No. RA 3

to this affidavit.

14, That in continuation thereof, the Department of
Geology and Mining, Government of Uttar Pradesh, Lucknow,
vide Letter No. 482/86-2023 dated 14.02.20'23, granted
approval for integration of eleven (11) mining areas of
District Hamirpur into the District Survey Report and

accorded approval to the uploaded DSR.

é/ 15. That subsequently, the Directorate of Geology and

M Mining, Mineral Bhawan, Lucknow, vide Letter No. 2182/M-
228/Mining Policy-2017 DSR dated 12.02.2024,
communicated that in pursuance of the decision taken in the
joint meeting of the State Environment Impact Assessment
Authority (SEIAA) and the State Expert Appraisal Committee
(SEAC) held on 02.02.2024, a Standard Operating Procedure
(SOP) had been finalized. The SOP required that proposals

t,I\Y

VA MN%UHQ to the District Survey Report be examined by the
/ K

§ym._anq approved by the SEIAA.
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16. That in terms of the said directions, this office, vide

Letter No. 101/Mining-MMC-30-Miscellaneous (2024-25)
dated 21.04.2024, constituted a Sub-Divisional Committee
(SDC) comprising the Sub-Divisional Magfstrate, the
Executive Engineer (Irrigation Department), the Divisional

Forest Officer, and the Mining Officer/Geologist.

17. That in compliance with the SOP issued by SEIAA, the

SDC prepared the Draft District Survey Report-2024 (DSR)
and uploaded the same on the district NIC portal on
09.05.2024, placing it in the public domain for a period of 30
days to invite objections and suggestions from the general

public.

18. That upon expiry of the stipulated period of 30 days, no

objections or suggestions were received either through the
public domain or in the office. Consequently}, the Draft
District Survey Report-2024 (DSR), along with the requisite
information in prescribed Formats 01 to 07, was forwarded
to the SEIAA/SEAC for approval vide Letter No. 319/Mining-

MMC-30-Miscellaneous (2024-25) dated 10.06.2024.

'/ i;ﬁ?% \(hat thereafter, the State Expert Appraisal. Committee,

Ly its ﬁ;‘ eting dated 10.10.2024, and the State Environment

e AT
Bt ‘Imp’é_c% Assessment Authority, Uttar Pradesh, in its meeting
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dated 25.10.2024, duly considered and approved the District

Survey Report-2024.

20. That in this regard, the SEIAA communicated the
approval vide Letter No. 733/Environment/General/2023
dated 08.11.2024 to the Director, Directorate of Geology

and Mining, Lucknow.

21. That the present clarification is being submitted solely
for the purpose of correcting the inadvertent clerical error in
the date mentioned in paragraph no. 18 of the Reply
Affidavit dated 29.01.2025, so as to ensure that the record
before the Hon’ble Tribunal remains accurate, complete, and

free from ambiguity.

22. That it is, therefore, most respectfully prayed that this
Hon’ble Tribunal may graciously be pleased to take the

present clarification/supplementary Affidavit on record in the

o

DEPONENT

interest of justice.

VERIFICATION

Ver#ff‘e?d At H/’? e ON fsfalo.c. that the contents of the
paras 1 to 22 of this affidavit are true and correct to the best of

my knowledge. :Nmpart} ofugt alsg,and nothing material has

been concealed ;pq;'efrom =1..C¥e raecpral
at.. H(”VL o

EPONENT

Advocate & Notan
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